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ORISSA HIGH COURT: CUTTACK

ADVERTPSEMENT
No. Of Date: 22.04.301q9.

The High Court of Orissa, Cuttack invites applications from the
eligible Advocates to pe designated as Senior Advocates in the
prescribed format as per Form-2 of Appendix-A of High Court of
Orissa (Designation of Senior Advocate) Rules, 2019 The applicant
shall append a certificate that he/she has not applied to any other
High Court for being designated as a Senior Advocate and that his/her
application has not been rejected by the High Court within a period of
two years prior to the date of the perposar or application, as the case
may be and a declaration to the effect that in case any of the
information, if found to be false/inaccurate, his/her Candidature shall
be deemed to be rejected, even if selected/designated. Furthermore,
the advocates, who had earlier applied, are to re-submit their
applications as per the format (Form-2 of Appendix-A) of the above
Rules. A copy of the application format as per Form-2 of Appendix-A
of High Court of Orissa (Designation of Senior Advocate) Rules, 2019
IS annexed herewith. The last date for receipt of application shall be

within 30 days from the date of this advertisement published.

- 22)09)20t9

Registrar (Judicial)




Annexure

—

APPENDIX-A
[See Rule 5(1)]

Form No.2
FORM OF APPLICATION FOR DESIGNATION AS SENIOR ADVOCATE

Passport
size

photograph
of Applicant

1.

S. | Enrollment No. Bar Council &
Enrollment Date (Enclose copy)
AR
7. |Name of the Bar Association of
which he/she is a member
Number of years of practice, and
in which Court(s)
e L R —
10 | Professional Qualification
(Enclose Copy)

Additional Qualification

(Enclose Copy)

Contact No.

Whether he/she is, or has been in
the panel of Advocates of the State
or Central Government or a public
sector undertaking, or a Statutory
body, or institution. If so, details
thereof.




Particulars of Important matters
involving question of law in which
he/she appeared in the last five
years, and particulars of at least
ten citations of such reported
cases during this period.

15. | Names  and particulars  of
Advocates associated with him/her

in his/her chamber/office.

in  which
he/she appeared as an arguing

Counsel, on behalf of another
Advocate, (not being an advocate
from  his/her chamber/office],
during the proceeding three years,

Particulars of cases

and the name and particulars of
the Advocates on whose behalf
he/she appeared.

Particulars of articles, if any,
published in any journal or books,

if any, authored.

18. | Whether associated with any Law | -
Colleges/Universities (if so, the
particulars thereof).

19. | Particulars of the cases in which | -

: he/she provided free legal aid.

20. | Particulars of the pro bono work | :

performed.
21. | Whether or not his /her name was |

considered for being designated as

Senior Advocate within last two

years.
22. | Whether he/she is involved in any | :

criminal case, disciplinary

proceedings before the State Bar
Council. If so the particulars/the
result/the stage of the
proceedings.

23. | Whether he/she is involved in any
contempt case.

24. | Whether any  proceeding for
professional misconduct has been
initiated against him/her by the
State Bar Council of Odisha/Bar
Council of India (pending or
decided).







